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IN THZ CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERAHBAD BENCH
AT HYOERAHAD

CA_540/93. Ct, of Order:23-6-63,

M.Sriramamur thy

ssssApplicant
Vs,

1. The Senior Supdt. of Post Offices,
Visakhapatnam Division (A.P),

2. The Senior Supdt. of Post Offices,
Bhimavaram Sivisi n, Uest Godavari District (AP).

3. The Oirector General, Department of Posts,
Dak Bhavan, Paralament Street, Ney Delhi-1.

.. .Raennmante

Counsel for the Applicant

LR

Shri Krishna Oevan

Counsel for the Rgspondents : Shri N.R.Devraj, 5r.CGSC

CORAM:
THE HON'BLE SHRI T.CHANGRASEKHAR REDDY : MEMBER (J)

(0rder of the Divn., Bench delivared b
Hon'ble Sri T.C.Reddy, Member (J{

This is an aéﬁlication filed under section 19 of the

Administrative Tribunals Act, 1985, to direct the Respon-

dents to declare that the applicants are entitled to get

the Daily Allowance for the period of training & undarguna

outside the headguarters and pass such other urder or

orders as may deem fit and proper in the circumstances of

the casse.
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2. Sri Krishna Devanm counsel for the applicant'and
Sri N.R.De§raj, counsel  fer the Respondents aré present,
There is twe months delay in filing this C.A. As sufficient
cause is made out for the delay in filing this C.2,, after
hearing both sides the delay of two months in filing this

C.A. is condoned.

3. The applicants in his 0.A. are two in number,
Both of them were selected as FPostal Assistants on
25.3-91, Both the applicants prior to appointment to
the promotional cacdre as Fostal Assistan;,had underggne
induction %c postal assistant in P,T.C. Mysore from
23+-10=-89 to 12-1-90 as per the orders of the competent

authority. After completicn of the Training the

- . - -

-8 meana? 4hadir kille ta the extent of
Travelling Allowence claim and Caily Allowance claim

had rnot been admitted. As their D& had been denieci,/

these applicants have filed the present 0,A. for the
relie! a8 Aiready 1UULiCSLEU Oruves  covemvo oo, ,

applicants had gone to Mysore to undergo the Training

as per the orders issued by the competent authority.

The fact thetboth the applicants had completed training

in pursuance of the brder of the competent authority is
not denied in this C.&, While undergoing training at
Mysorgythe applicants should have sp&nt some amount
towards koarding and lodging. For all purposes it has

to be taken that the applicants were outside Headquarters
on official duty, while undergoing the said training. |
Zs the applicants were on duty, it would ke fit and

proper tc c¢irect the Respondents to pay the
aprlicants Daily Allowance for whicn tnecy «re
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entitlsc to inaccordance with rules and regulations. Hence

Eﬁ% ﬁgﬁggngaqaaqéaﬁ heraby directed to pay "7 1 theapplicants

/for which they ars entitled inaccordance with rules amg re-
gulations, If any payments had already been mades, the same

sihall be deducted from among the amount paid in pursuance of

the orders of this (ribunale. LG G mww e —— -

plemented within two months from ths date of communication of

4 memtad ta hear their own costs.

M R das salebane Qi ‘

(T.CHANDRASEKHAR RIUDY)
Member (3J)

Dated: 23th June, 1993,
UDictated .in Cpen Court

. Depu
avl/

To

1. The Senior Superintendent of post COffices,

5. ricgkhapatosm Division(a.P.)

Bhimavaram bivision, West godavari Dist.ia.r/,

3, The Director General, Department of Posts,
Dak Bhavan, Parliament Street, New Delhi-l. L e
4, One copy to Mr.Krishna Devan, Advocate, CAT.Hyd.

5. One copy to Mr.N.,R.Devraj, Sr.CGSC,CAT Hyd,
6.0ne copy to Library, CAT.Hyd.

7. One spare COpPY.
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I THE CENTRAL ADHINISTRATIVE TRIBUNZL
HYDERABAD BENCH AT HYDERABAD
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THE HON'BLE M'.A.B.C?;OR'I‘Y : MEMBER{AD)
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HOW'BLE MR.P.T.TIRUVENGADAM :M(A)

pated : 9% e ~1923
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